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birth recorded in the records of the respondents front 13-2-194 
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may please be quashed and set aside and the respondents may 
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kindly be granted the case may to the applicant. 
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respondents since 1954.   Shortly alcr he joined service, once when he v as 

working in nitht shift a Traffic insçector came and took his signature in the 
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book in Gujarati. The ap1icant states that his date of birth was entered in 

the servtce hook on the basis of medical certificate issued by the Railway 
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in the service book as I 3-2l 934. The applicant states that he suhmiited 
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through a recognised irade union, iio\ever. the applicant's request for 

aiteratinn of date of birth was reiccied,  The applicant challenges the irdor 
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service DooK as 1319.4 to Inat 01 25-9136. t-he applicant i'CRCS tue 

udgenent delivered by the Honhle High Court of Kerala in OR No. 41 77 
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Kozhikode. lie states that xviien he was appointed on I 342i954. he had 

not attained age of 18 years. Ac-cording to him there wa.s no age limit in 
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birth should he recorded on the basis of school leaving certificate, but the 
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only 4 months in the date of birth of t\.o children and hence his date 01 birth 
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The respondents have contested the application. They have stated 

that date of birth of the applicant is I 3-2-1 934 and he has si ned in the 
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annolntflieiit the ann1jea have giVen his date of birth as I 3-2-1 934 
in his 

	

rr 	n A *iat,i ra I) -1 	1'nrthnr In h 	clnfl,,, 1, C' fi 	fir 	• n., rc' 

L 	
; 	

•/. . 	Ui 	

\' 	' 	tI , 

in 
 

the app1jcatjoi of ieo, toints11 11an/r.la1naI in SePteniber, 1954 (Jnnexure 
k 3 The applicant has signed 
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stazj that the applicant had asked for aiterariwi of 
his date of birth at the fa 

end of his service, lIe 
should have approached the authorities in time, not at 
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Mr. Gogia learned advocate for the a1ilicat argued that applicant 

was llllterate 
and signatu was taken by the respondents in a hurry on a 
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medical certificate (Anilej-c. A,:5). He also Points out that illiterate staff 

can submit their representatji at any time. 
There was no timc-hmjt He 
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also pointed out a iudgement- TA. No 36 of 1990 decided on 27-2-1991 by 
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illiterate employees could be made at any time before retirement and prayed 
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certificate tiven in the case o! his elder sister appears to he not genuine and 
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documents. The applicant started representing his case only in 1990 as 
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alteration in date of birth. He did not do so. The representation made in 1990 
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can be entertained. iionbie Supreme Court has pointed out in man 

decisions that any change of date of birth just bethre retirement could not he 
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correction ifl the date of btrth \vouiu usiifiv the refusal of relief to him. In 

the present ease we see that first application for alteration of date of birth 
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due 10 retire shorti'. i.e. on 122-1992. There is no explanation for such 

- ii'd 1-PnrPcEntsilien cinhi (hc4t1oe of dtp f hrth 1he.qnn1icmnt liI: nh1v - - 	- 	- r - 	----- - ---.-"---- 	--- 	-- 	 -r-  r -- - 

f-'.- . 	•1 	 ..- ..-. 4-1--. t\ A c ii.uu. uic c i',  u; iic u 	i tiic; 

In view of the disposal of OA, 
posed of. 
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CERTIFICATE 

Certifiel that no further action is required to be taken and the case is fit for consignment to the Record 
Room (Decided). 
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Countersigned: 
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